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STATEMENT RE. INDO-PAKISTAN
MINISTERIAL MEETING AT
RAWALPINDI

The Minister of External Affairs
(Shri Swaran Singh): As the House
is aware, the Tashkent Declaration
provides for various measures to be
taken and various issues to be discus-
sed between India and Pakistan. Both
sides have been taking action in ful-
filment of some  provisions of the
Declaration, notably Articles II, V
and VIT, which rclate to the with-
drawal and disengagement of forces,
the restoration of normal diplomatic
relations, and the exchange of priso-
ners. There has also been partial pro-
gress, in respeet of the restoration of
communicitions envisared ip Arlicle
VI, as alsg under Article 1V, which
calls for the discoursgement of
propaginda directed nizainst the other
eoauntry. However, for further progress
in pursuance of the Tashkent Declara-
tioa numecroug other issues of imme-
diate as well as of leng-lerm  impor-
tance need to be settled and as a result
of exchanges between the two Gov-
‘ermments it was decided that to this
end a meeting be held at Ministers
leve! betwe~n the two sides at Rawal-
‘pindi on March Ist and 2nd.

Accordingly, the Indian Minis ers
of External Affairs, of Transport.
Aviation, Shipping and Tourism, and
©of Commerce, accompanied by seve-
‘ra]l advisers, had a brief formal open-
ing meeting with the Ministers of
Foreign Affairs. of Commerce and of
‘Communicetions of the Government
-0f Pakistan and their advisers on the
morning of 1st March.  Thereafter
‘many meetings, formal and informal
at Ministerial and official level, were
held and a joint communique was is-
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sued on the evening of 2-3-1966. 1
place on the Table of the House &
copy of the communique, [Placed in
Library. See No, LT-5692|66).

As stated in the Communique,
the talks in Rawalpindi were of an
exploratory nature and led to use-
ful exchange of views. During their
exchanges with the Pakistan Govern-
ment preparatory to the Conference,
the Government of India had sug-
gested that it be held to consider fur-
ther steps towards the implementation
of the Tashkent Declaration. The
Government of India had gdded that,
in particular, discussions take place
on the questions of restoration of trade
economic relations and communica-
tions and the property and assets
taken over by either side. The Gove-
rnment of Pakistan had proposed that
Ministerial meeting should discuss six
additional items which were briefly,
according to them, the dispute over
Jammu and Kashmir, the reduction
of armed forces {ollowing selllement
of the Kashmir dispute, the creation
ol conditions preventing the exodus
of prople, the so-called evictions, the
Farakka DBarrige and the implemen-
tation of existing agreements.

Eventually it was agreed that the
meeting iake place  without  any
apenda, each side naturally being free
to raise whatever jssurs it wished to.
At the discussions held on March 1st
and 2nd, cach side c¢xplained to the
other at length which issues they felt
vcould mos' appropriately and useful-
Iy be discussed at this slage 1o achie-
ve the purposes of the Tashkent De-
claration. The Pakistan Delegation
high-lighled the question of Ka:hmir,
which they appeared to consider as
the roo! cause of all other Indo-Pak-
istan issues and which had to be
tack!ed if progress were to be achiev.
ed in improving Indo-Pakistan rela-
tions. The Indian delegation reitera-
ted the Government of India's views
on the Kashmir question and explain-
ed that, as no useful purpose could
be served by discussing it, the Con-
terence should proceed to complete
the normalisa*ion of relations in the
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[Shri Swaran Singh]

fields disturbed by the conflict and
alsp take up some other major issues,
the golution of which would lead to
a better understanding between the
two Governments and greater good-
will between the twg peoples. We
pointed out that the significance of
the Tashkent Declaration was that on
the one hand the two sides would
not resort to force but would settle
their differences by peaceful means,
angd on the other, they would proceed
with the settlement of wvarious indi-
vidual issues even though on gome
other issues their positions might re-
main far apart.

Both sides reaffirmed their resolve
to adhere to the terms of the Tash-
kent Declaration and to discharge
their obligations under the Declaration
and, having exchanged views on the
approach which each considered would
best further this cause, decided to
meet again at a later date.

Some hon. Members rose—

Shri Hem Barua (Gauhati): We
have given a call attention nbotice on
this,

Mr, Speaker: I do not think any
questions need be put at this stage. The
whole thing has been discussed during
the debate on the President's Address.
Why should we spend time now?

Shri N, Sreekantan Nair (Quilon):
People are anxious because it has
come out in the press that Indian pro-
perty worth hundreds of crores of
rupees with Pakistan would not be
returned, whereas the property we
have, belonging to Pakistan, is very
little.

Shri Nath Pal (Rajapur): Is it falr
conclusion, after reading the state-
ment and the communique that were
issued after the conclusion of the talks
that very little progress is being
made in upholding what is called the
Tashkent spirit and practically a
dead-lock has been rcached....

Shrimatl Saviiri Nigam
No, no.

(Banda):
(R
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Shri Nath Pai: You are free to hold
a different view, Madam....and
only for the sake of public consump-
tion a sembalance of so-called pro=-
gresg is benig maintained? In view of
the fact that even such matters
of common jnterest like releasing the
property impounded during the
the conflict, Pakistan has sternly and
persistently refused to discuss, where
do we stand, except the continuation
of the semblance that the talks are
going on?

Shri Swaran Singh: It is true, Sir,
that much progress could not be
made, during the discussions, about
the return of property. The fact that
we have agreed to mect again and to

discugs it further is the only report
that 1 can make,
Shri Hem Barua: Sir, Pakistan's

Foreign Minister, Mr. Bhutto, has ¢x-
pressed satisfaction at the use of the
word “dispute” in the Joint Rawal-
pindi Communique. The Tashkent De-
claration tells us that Kashmir was
discussed at Tashkent and each side
presented its respective point of view
at Tashkent. May I know, in that
context, what is the special reason on
account of which the Government
started discussing Kashmir again at
Rawalpindi before the ink on the
Tashkent Declaration could be dry?

Shri Swaran Singh: On this occa-
sion also when this matter was raised,
we on our side reiterated the Indian
position on the question of Jammu
and Kashmir. On this question of the
use of the word “dispute”, if the hon.
Member studies the Joint communi-
que he will find that that is the state-
ment which was made by the Pakis-
tani delegation, and each side can
describe any matter ag a dispute. Each
side, therefore, reiterated their posi-
tion and further progress could not
be made. So the position of the
Government of India on this question
of Jammu and Kashmir i3 exactly
the same what it was at the tin_m of
the Tashkent Declaration.
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Shri Surendranath Dwivedy (Ken-
drapara): Why don't you say that il
is not g dispute?

Shri Hem Barua: Sir, my question
was very specific. Only two months
back you discussed Kashmir at Tash-
kent, and before the ink on the
Tashkent Declaration could be dry
why is it that you gtarted discussing
Kashmir again at Rawalpindi and
they succeeded in introducing it as a
dispute?

Shri Swaran Singh: Sir, the hon.
Member is asking me as to why we
discussed Kashmir. On that I want to
make the position clear; we have
consistently adopted this attitude, that
on any matter that might be raised
by one side the other party should
not say “no” even to talking on that
point, It is quite another thing that
in the course of the talk you reite-
rate your position, but it will not be
correct just to say that we are mot
going tp talk on any matter.

Shri Hem Barua: Is not Kashmir a
settled matter for us?

Shri H. N. Mukerjee (Calcutta
Central): Sir, 1 am sorry there was
not quicker progress at the meeting in
implementing the Tashkent decision,
but what I want to find out from the
Government is, we are rather disturb-
ed to find that Government is taking
up an attitude which is not objective,
which is something of an old mediev-
al conundrum as to how many angeis
could dance on the point of a needle.
and what I want to find put is, what
exactly do we mean when we gay that

in regard to Kashmir we reiterated
our position? Today, the world
knows and we also know that the

question of Kashmir has got to be set-
tled at one point of time, sooner rather
than later, if our interests are to be
taken into consideration. It is neces-
sary, therefore, that whenever we
meect, particularly when there is the
Tashkent Declaration or the Tashkent
spirit of which we are making so mucn
we should only try to pursue it.
‘Whenever we meet we should not
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take up a purely abstract attitude,
When Pakistan says, and the world
knows and we also know, that we do
not have nearly half the Kashmir
area in our control, do we not envi-
sage a course of operation, slow but
sure, which will lead tp a solution ot
the Kashmir question, or do we feel
that we’ should flap our wings in the
air and do nothing to satisfy the peo-
ple? Do either one thing or the
other concretely. The Prime Minister
should say something about it to the
House, because from Pakistan reports
are emanaling regarding their taking
on the Kashmir question g positive
stand on the agenda in a particular
way. I want to know whether we
want to tell the world and ourselves
that we shall always go and talk or
we ghal] never discuss Kashmir and
it shall be hanging fire as long as we
can se¢ in the future or we shal'
try to settle the Kashmir question,
trying to satisfy our own position
which we say is right.

Shri Swaran Singh: If T may say
50, the hon. Member has given some
reasons why we should not say “noe”
when they raise the question of
Kashmir. And this is what we say.
When they raise the question of
Kashmir, we shal] say “we will not
refuse to talk about that issue". But
that does not mean that if they con-
tinue to take a particular attitude on
Kashmir. ., .

Shri Hem Barua: We thought Tash-
kent has settled Kashmir finally.

Shri Swaran Singh: ... we should
leave it at that. We have to consider
what should be the reply to that
attitude. Therefore, whereas we are
always prepared to have talks....

Shri Mem Barma: Why do you not
refuse to talk?

Shri Swaran Singh: ....if this
question or any other gquestion i3
raised, we have to talk consistently
with the stand which we have taken
on the main issue, namely that the
sovereignty of Jammu and Kashmir
is not negotiable.
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Shri N. Sreekantan Nair: May I
know whether it is or it is not a fact
that the question of Indian property
held by Pakistan was specifically
raised and that discussion was turned
down by Pakistan on the ground that
only afier the setilement of the
Kashmir question would they discuss
this matter?

Shri Swaran Singh: As I have men-
tioned in my opening statement, this
question was also suggested by the
Indian delegation for discussion, The
attitude of Pakistan was that there
should be some progress made om
another issue at the same time, and
they talked of simultaneity in discus-
sions. We pointed out that this atti-
tude is not correct. We have not
accepted the correctness of the Pakis-
tani stand and there the matter stands.

Mr. Speaker: Shri Tyagi.

Shri Shinkre (Marmagoa): I am
sorry to say that this Government
requires. .....

Mr. Speaker: Order, order. 1 have
called Shri Tyapi. Only one Member
from one Group.

Shri Shinkre: This is not a Group
matter, This is & matter which con-
cerns the whole country, I want to
know whether. ...

Mr. Speaker: I am sorry, I cannot
allow him,

Shri Shinkre: Only one remark.
Mr. Speaker: No, Sir.

Y T fog (F3m): for it
7 wia-go Afew 2y §. ...

woow g § 9% T ¥
g
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@ I Im g §
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Shri Tyagi (Dehra Dun): I am

afraid, I could not just follow the
view of the Government with regard
to not taking Kashmir to be a disputed
question, because I have felt that we
are the aggrieved party with regard
to Kashmir, and we have gone to the
Unitled MNations because of aggression
by Pakistan. Are we not claiming
back from Pakistan the territory they
have illegally occupicd? Have they
not violated our sovereignty? So the
real gucestion is this, Because we are
not pressing it, the world will think
that we are not the aggrieved party
and Pakistan is already making capi-
tal of it.

Shri Shinkre: Ask Shri Jagjivan
Ram about it.

Shri Tyagi: Pakistan was under
orders of the United Nations by the
Security Council Resolution to vacate
the areas they have illegally occupied.
They have not vacated that area. Are
we not even insisting that they must
vacate the occupicd Kashmir area
which you say is an area over which
you have sovereign right?

Shri Swaran Singh: This is another
reason why we should never say
“No" when they talk of Jammu and
Kashmir.

Shri Tyagi: Why do you not take
the initiative in the matter?

Mr. Speaker: It is one thing to say
that we should never say “no” when-
ever Pakistan says that the Kashmir
question should be discussed, But the
other point, according to Shri Tyagi,
is that we should talk about the
occupied territory being given back
to us.

Shri Tyagi: We are shy of that.

Shri Swaran Singh: We are not shy
of that.  If the hon. Member is
interested in the historical back-
ground, if he goes through the debate
which we had in the Security Coun-
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cil, we have consistently held the

view, as the hon. Member knows
well......
Shri Tyagi: Not after Tashkent.

Shri Chagla has done it but since
Tashkent you have stopped it.

Shri Harish Chandra Mathur
(Jalore): I fully understand that you
cannot say “no” if Pakistan raises
the question of Kashmir, But may 1
know whether it is not a fact that
it is on the Kashmir question that
the whole thing has stalemated,
which is a complete negation of the
Tashkent spirit? Not onmly that,
Pakistan has pgone a step further.
Monitoring from their radio in East
Pakistan they have now said some-
thing about the Mizo revolt. They
are doing propaganda against India
all the world over, which is against
the Tashkent spirit. Only the other
day when certain questions were put
to the Defence Minister he said that
this was before the Tashkent Agree-
ment, Now, after the Tashkent
Aprecment, Pakistan has not stale-
mated it but has completely violated
the Tashkent Agreement and has
carried prppaganda against India,

Shri Swaran Singh: Any propa-
ganda that Pakistan carries on apainst
the Tashkent spirit and the letter of
the Tashkent Declaration will be a
serious violation of the Declaration,
and we will certainly lodge a wvery
strong protest against that. About the
specific issue of monitoring, I think
it is a matter which is being looked
into and if it is established it will be
a very serious violation and a very
serions aect of interference in our
internal affairs, and as such some-
thing which we cannot tolerate.

Mo T wAYE S (FREER)
Wit wEET & it wmw ¥ 6
argT Wr st & fadnl aw wF
£ uw g @ fe wehT 1 sEar
9T T T@A AL g1 wwdr W gEU
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Fefiz &1 Fr§ fgem ¥ ¥ oaAw
a7 q§ SHE! TETT & waT qAHT |
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FoIT arwenT ¥ fadr  faed
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Shri Swaran Singh: This is a hypo-
thetical question. There is no ques=
tion of surrendering any part. We
have never taken that attitude, I do

not know why the hon. Member aska
that question.

e Tw wAEY Wfgm : weng
agrEa, & f6T & wom waer @
QUEATE |
Mr. Speaker:

surrendering of
answered.

wo T WA afgar: ¥ @
ameg § ofC b M7 A ow @i
yfam gad ¥, @Y7 & Free
g

worw wEhg o gg @l 9gd gt
oo &, o TR, WITHT TAT TET F2AT
Tfzd |

Wo W wANET tfgan ; **fam
a7 TF g7 W9 TEd § 1 W W
g ¥ ofg @t agt *eEgr wmEn g

ww wERT ;98w frere
fear amg |

The question about
sovereignty was

**Expunged as ordered by the Chair.
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Shri Swaran Singh: I do not want
to add anything to what the learned
Doctor says, because I cannot beat
him in his vocabulary and it is not
my intention to use the same type of
expressions, But I want to say that,
in any talks, if the mentality, the
actual feeling or attitude of the hon.
Member is that you have to give up
the hope of persuading the other party
to accept your viewpoint, then what
is the meaning of the talks?

13 hrs.

st gew wx gy (2ar)
e g Fax A Fefwe
qEFf #1 wiC & geEvg ¥ @ar
W g & Iasr w49t FETm Al wEar
g1 g 7 gf ami Faw A ami
wq aX HZA AT § IOF wew
¥ smawe ¥ ™ aw & fagqu
Aaaar faargfs v9d sl &Y
wr§ wat gl & o ! s Wy
m ¥g ¥ agt W E?

TudT gAER & wid Al
w97 wOF fgET 9 afew =+l T
gu g gATl 9T TifreA A
w1 fEar @1 ARt WA w@ET
#T famr 3ol faq et o @@
wwar fFam 91 AT WA @ET FY
fear & 1+ ofeeet dfai gro
W@ gafa s gift ogeng
g, afzd, Tmrd wfz ® oS

MARCH 4, 1966

Ministerial Talks at 3
Rawalpindi (Stt.)

gfr agarf of & it & e
WE TgE EF ARF WY wr
wgtax w=f #rqr?

ot vt feg : et fowgmran
T CATH SIAT EWT AT prer
e Hgr W F@ wEET AT
W gEdr S e qar gl
At aTn ¥ 9w A A a=f gidh
#fer g7 w9 TT 9T SgEr WK
5o fraedt fear wifs g7 s
qr f& ot frr o7 9 JEw @
or §Ff  Fw Y Y@ &g 9r ==t
® AT HFGT & |

o ggw matew wEE fear §
o qH & 17 @ 6 FL FAT
agrg fe &1 @@ Wy oF A
FEAT W1 A FA L ATAAT T
#gh & Foead Al gy oA
w1 F A ¥ T owgw §oorfe
¥ATT ¥ A7 & qAfeaw e wwr
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wroft Jra wT @ & oar A ?

Shri Frank Anthony (Nominated—
Anglo-Indians): I have gathered the
Fmpression from their communiques
that we captured some mujahids, in-
flltrators and spies and  that
they also have all been returned.
Is it a fact that in spite of the assur-
ance given to the House the draconian
legislation we passed in Kashmir with
regard to mujahids and spies, they
also have ull been returned to Pakis-
tan and treated on a parity with their
regular armed forces?

Shri Swaran Singh: This question
was answered by my colleague, the
Defence Minister, on the floor of the
House yesterday and he said that there
was the agreement to return these. ...
(Interruption). This was the agree-
ment entered into between the two
Governments through their Army
Chiefs and the fact that Pakistan ac-
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cepted those also, indirectly shows that
they have accepted the responsibility
for them.

st wEmty e (feomk) o
WATT FT A9 A& TF g 5 waw-
fodt & =7 Fw & wfamt &
TEAm § weg & fadw Har &Y
g GF T FITIAR GAT W AT
fr arfeam fead ot 58 % ag
wrat STgarg fv o ammer @Rl
Faz ®W A Aw(El W I
geafrag far U=l 7 ¥@ @wER
FYwraAT ®1 @ e qr WK oag
fawrg fear a1 & @ ST 3wt
Fasgy aga free w1 @R
affer & tw w8 @ w3y
§U W WG G I AN W
qfFera®IET WAl ¥ W
wuqr &7 afs g @ s =
sfafear §?

oft ek foy : & = g fr AT
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FAH wiE T g AT § | qF
it & 5 w7 T g g
o ag @ wd v oam frwrly
q@ wAg ¥ AL ww yE oo TH
#1 5% g ar 99 g WA
f& #15 FW 398 wA & goifas
@A w A gm g o
g8t 2 F gAY X IAA
w wifER wA W ATE w g
t) g% ag aw geafr =ifed fe
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Fé gAY Qg &g ag w1 @
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Y T et : ay e ara-
T WY Mg ?

Shri Joachim Alva (Kanara): Sir,
I have stood up half a dozen times,
I haye not put a single question this
session.

Mr. Speaker: Then he should thank
himself.

Shri Joachim Alva: Only the **get
a chance. ... (Interruption).

An hon. Member: That is not a
proper word to say....(Interruption).

Shri Hem Barua: On a point of
order, Sir....(Interruption),

Mr. Speaker: Order, order, Shri
Alva ghall have to withdraw that word.

Shri Joachim Alva: I shall not
withdraw this word because they are
*s .. (Interruption).

Mr. Speaker: It he does not with-
draw it, then he should withdraw
himself.

Bhri Joachim Alva: The hon. Prime
Minister, Jawaharlal Nehru, was **
sixty times and you never stopped
that. ... (Interruption).

Mr, Speaker: Now he should with-
draw himself.

Shri Joachim Alva: 1 go out. I
stood up against the British Raj....
(Interruption).

8hri Joachim Alva then left the House.

Shri Hem Barua:
motion.

Mr, Speaker: He cannot move it
Unless I have named him, how can
you wmove ijt?

Sir, 1 move a

**Expunged as ordered by the Chair.

2638(Ai) LS—T.
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Shri Surendranath Dwivedy: Sir, on
this matter. withdiawal does not solve
the problem. The words should be
expunged.

Mr, Speaker: Those words might be
expunged.

Shri Bhagwat Jha Azad (Bhagal-
pur): May I remind you, Sir, that
another hon. Member, Dr. Swell, from
the Opposition side. ... (Interruption).

Shri Ranga (Chittoor): Sir, in the
first seat is the leader of their party
and in the second seat the Leader of
the House. Are they satisfied with
the behaviour or the misbehaviour of
their party member? Are they pre-
pared to offer an apology to the
House?

Shri Hem Barua: May I submit that
while withdrawing, the hon, Mem-
ber said, “Shri Jawaharlal Nehru was
interrupted by these** as many as
sixty times and you did not do any-
thing to stop that**". That is what he
said. That is a reflection upon you
also.

Mr. Speaker:

Now, he knows....
(Interruption). '

Shri Nath Pai: The
should be expunged.

whole thing

Shri Tyagi:
withdraw.

He wwas ordered to

Shrimati Tarkeshwari Sinha (Barh):
In view of the fact that Government
tfook a very high power delegation
consisting of the Minister of Shipping
and Civi] Aviation and the Minister
of Commerce.... (Interruption).

Shri Ranga: This is very wrong. 1
have made that appeal to you. Have
they any responsibility towards this
House? The leader of the party and
the Leader of the House are there.
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Mr, Speaker: Order, order, The op-
position should also remember that
these very words used by one of the
Mcembers on the Opposition side. ...
(Interruption). 1 did not take action
on that and never anyone of them
slood up and took any objection to it
If n Member is here even now and he
repeated it in such a voice that not-
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thing else could be heard, nobody
could protest.
Shri Nath Pai: For the sake of

record, Shri N, C. Chatterjee will bear
me out and I think Shri Bhagwat Jha
Azad also heard it that when the
word was used, 1 rose and said, "It
is not fair to call anybody a **just
because one does not succeed in catch-
ing the Speaker's eye; the Member
should go on trying to catch it, but it
is not fair to say so”. ... (Interruption).

Shri Bhagwat Jha Azad:
the protest wus not so  Joud and
strong as it is today. I do not sup-
port my hon. friend on this side, but
this is going on every day. If hon.
friends see that all sides should have
a certain decorum, we will be pre-
pared to abide by it} but every day
such things take place. The word**
may not be used but such tactics are
being used by the Opposition.

At least

Shrimati Tarkeshwari Sinha: In view
of the fact that a very high power
delegation went to Pakistan......

Shri Ranga: What happens?

Shri Hem Barua: He should apolo-
gise to the House.

Shrimati Tarkeshwari Sinha: In
that high power delegation the Minis-
ter of Civil Aviation and Shipping
and the Minister- of Commerce were
there. In view of this fact, why could
ng successful conclusion be arrived at
about the Indian cargo which runs to
hundreds of crores of rupees seized
by Pakistan? When Pakistan has al-
ready accepted that it is Indian cargo,
why was no progress made and what

**Expunged as ordered by the Chair,
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were the limitations of the Indian
delegation in pressing that point and

gelting some conclusive statemeny from
Pakistan?

Shri Swaran Singh: We did raise
this point and. as I have explained in
the statement as also in answer to
some of the other supplemeniary
questions that have been put, they did
not show any willingness, readiness
and keenness to discuss the other eco-
nomic issues. We pointed out to them
that their stand in the respect was
not in accordance with the Tashkent
Declaration. This matter is likely to
be discussed in the future meeting
here,

Shri N. C. Chatterjee
May I put gne question?

iBurdwan):

Mr, Speaker: 1 do not allow eny
more questions. Now he will exeuse
me,

1310 hrs.
KERALA BUDGET. 1966-67
The Minlster of Finance  (Shri

Sachindra Chaudhuari): Sir, with
your permission, I beg to lay on.the
Table a statement of the estimated
receipts and expendifure of the Stafe.
of Kerala for the year 1966-67.

Shri N. Sreekantan Nair (Quilon):
Sir, I strongly protest against the
attitude of the Government and the
Finance Minister in laying the Budget
of the Kerala State before the House
as if it is a report of a match factory
being presented before the House.
When the General Budget is presented
with all the fanfare and the decorum
in the House, what is the meaning in
doing like this in respect of the
Kerala Budget? There is no Legis-
lature in the State. The public must
know what it is. This is the only
occasion when we can  hear the
Finance Minister making a statement
of the estbmated receipts and expendi-
ture of the State of Kerala.... (Inter-
Tuption),
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Mr. Speaker:
sume hig seat,

He may kindly re-

Shri Hem Barua (Gauhati): It is
just like presenting a match box to
vou! !

Mr. Speaker: I had also the impres-
sion that normally, when a State is
under President's Rule, the budget is
read out here and presented to the
House as if it was a budget of the
Central Government. Ordinarily, that
is done. But last time also I find that
Shri T. T. Krishnamachari did the
same thing....

Shri N, Sreekantan Nair: What was
done last time need not he repeated
this year.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It was not a precedent for
the future.

An hon. Member: He may read it.

Sh-i Sachindra Chaudhuri: With
all respects to the House. I 'must say
that I had mysclf found out as to
what was the procedure adopted last
time. I was told that last time this
was the procedure which was accept-
ed by the House and I thought it was
no disrespect shown to the  House
it 1 followed the same procedure. 1
have all respects for this House, I
am entirely at the; disposal of the
House and I shall certainly read it
ouf.

Shri Surendranath Dwivedy (Ken-
drapara): I think, when Orissa Bud-
get was presented the then Finance
Minister made a statement while pre-
senting the Budget to the House. I
do not know about the Kerala Budget,
whether it wag a supplement budgel
or a general budget.

Mr. Speaker: He had only followed
the procedure that was followed last
year: He might present the Budget to
the House.



